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THE MINISTER. OF STATE THE 
M HO FAI (SHRl 
NlHAR RANJA ' SKAR): (a) The 
recognition .. to th~ associ~ti<?ns ,of ,civilian 
emploYee of the Union of IndIa ' is 4t 
p e ent regulattd by a set of guideline~ 
keeping in view the major features con-
t ~ned in the I. ce teal ~tt ervice (Re-
co,gnition of ~er:vice .t\sso.ciation) Rul s, 
1959. 

(b) There is ~o bar to any ci tizen 
of Indi~ . forming 'assoc~atiop..s in t~rms ~f 
the provlsions of tlle ' Constitutiop of 
India. 

( c) The Government of India have not 
granted recognition to any employees 
as ociations of the Intelligence Bureau. 
The mattel" is mOt'eov~r sub-judtce before 
tbe ~~p,rerne Court~ I . 
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2945. S~ . BHEEKHABHAI: Will 
the Mjnister 9f 0 BAFFA S b 
pleased to tate: 

(a) ' whether it is a fact that DO action 
i being taken by the Intelligence Bur~au 
in implementing the seniority Ust of its Exe.. 
cutive Staff despite several representations 
by the staff ht pursuance of the accep-
tance o · the Seniority list as 6nal by 
the Intelligence Bureau Administration 
before the Delhi High Court and vacation 
of t stay by the upreme Court in this 
regard; 

(b) if not, the rea ons thereof; and 

the progre s made in implementing 
eniority List of the directly recruit-
ecutive taft vis-a-vis ab orbees and 

et Us of the responsibility fixed? 

who 
at 

again t po ts m ant for ~ deputatioD.ists .. 
h,ve been a1l9wed to cop.tin.ue in the 
hi~er . posts purely .oJ! an ad hoc basis. 
Thi i a .stqp-gap arr geI)leJat· tth 
vi~w '0 ' ,~\V.oj~ing l,lat:d hip of , reversion to 
officers who have been p,r.-omoted earlier. 
These absorbee wiU .. be considered f if 
regul¥ promotion only j.Q their turn ae-
~Al'd~8 to their . :~evised seniority. 

C(Jnve.y~e Allowance 0 Executive Stall 
t '. d • J • It 0 I.. B. :" ,. 

2946. SHRI BHEEKHABHAI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Intelligence Bureau ad-
ministration has cut down the rates of 
conveyance ~ allowance of its executive 
staff since November, 1981 against the 
Ministry of Finance Orders/Rules in this 
regard; and 

(b) if so, the reasons thereof; the 
progress made in restoring the conve-
yance allowance and the details of the 
rC(~ponsibility fixed 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMEAFFAIRS (SHRT 
NIHAR. A JAN LAS R): (a) It 
is n0t .corr~ct that the rates of conve-
yance allowance of the Executive Staff 
of Intelligence Bureau were cut down in 
November 1981. Internal guidelines were 
is ued to all concerned to pass conve-
yance allowance claims above certain 
limit after exercising greater scrutiny 
at relatively senior level. 

(b) Does not arise. 
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